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ACT No. X OF 1591. 

(Received the assent of the  G o r e m o ~  Gerteral o.n the  19th March, 
1891.) 

An Act to amend the Indian Penal Code and 
the Code of Criminal Procedure, 1882. 

WEBREAS it is expedicnt to amend the Indian 
Penal Code and the Code of Crilllinal Procedure, x~,v ,f 18, 

1882 ; 1 t is hereby enacted as f olloms : - x of 1882. 

In,dian Penal Qode. 

Amel~d~ne~ l t  I. I n  s~ct ion 375 of the Indian Penal Codc, in the XLV ,,, 18 
or section 
37S, Act 

clause marked Eifthly and in the Exception, the word 
XLV, 1860. ': twelve " shall be substituted for the word " ten ''. 

Code of Criminal Procedure, 15482. 

of 2. After section 560 of the Code of Criminal Pro- 
section after cedure, 1882, the following s \~ul l  be addccl, namely :- 

,f 188 
section 560, 
Act X, 1882. 
special pro- (( 661. (1) Notwithstanding anything in this Code, 
visions with no Mapistrate except a Chief Presidency Magistrate or 
respect offence of District Magistrate shall- 
rape by a (u) take cognizance of the offence of where 
husband. the sexual intercourse mas by a man xtith 

his wife, or 
(b) commit the man for trial for the olrcnce: 
( b  (2) And, notwithstanding any tliiiig i11 this Code, 

if a, Chief Presidency Magistrate or District Nagis- 
Irate deems it rlecessary to direct an investigation by 
:t Yolice-officer wit\) respect to sucll an ofYcnce as is 
referred to in su11-section (1) of this section, no Police- 
officer of a rank below that of Police Inspector shall 
be eml~loyecl cithcr to make, or to talic part in, t h e  in- 
vest igution," 

3, In  



4891 .] Code of Ci*iminut Procedzcre, 1882. 3 7: 
3. I n  Schedule I1 to the said Code, for the entry hmendment 

of Scl~ednle XLV of respecting section 376 of the Indian Penal Code, the 11, 
X, 1860. following shall be substituted, namely : - 1882. 

Column 1. Column 2. 

I 

If the sexual inter- Shall not or- Summons. Uailable . Not com- Transportation Court OF 
course was by o restwithoot pouudable, for life, or im- Gessiou. 
man with h i s  own warrant. prisoument of 
wife. either descriy- 

tion for 10 
).czars, and 
fine. 

1 Ditto 

rant. 


